
• 

Ill THE CEnTRAL ADMilli2TRATIV~ TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

C•A n-.: .• 1!31\'~·7 .:1 MAs n.::.e.:=:.:;:::,'·~·7, .:::31/97 

and 26/98 
Date of order: 11.~.1998 

Vinod Y:um:tr ·~hatur-..redi E·t' present ·§ Stenographer, Of~ice 

Gf the Chief Engineer •• 
Nagar, Jaipur. • 

(11::::) III, 

•• . t.I•, 
• •• • 1-t •. ., . 

Vidyadhar 

•• Applicant 

Versus 

1~ Union of India through the Secretary, Govt. of India, 

Ministry c.f Urban Devel.:.pment, Hirman B·haHan, New 

Delhi. 

The Director General (Worts), C.P.W.D., New Delhi, 

Nirman Bhawan, New Delhi • 

3. The Chief Engineer (northern :one-III), Se~tor-7, 

C.P.W.D., Jaipur. 

4. The Circle 

(Civil), CPWD-I, F.Bhawan, New Delhi. 

r:: 
-'• The 2-.S.W. Cum S.E. (HQ) H.:. III, C.P.W.D., Se·::t.::.r-7, 

Vidyanagar, Jaipur. 

6. Shri Radhey Shyam, c.f the 

Sur::.erintenr:lino;J Enginnet~, J:tipur Central Cir~le, CFWD, 

Jaipur. 

7. The E:-:ecutive 'En·-;Jineer, Jai~_:.ur Centt·al Divisic.n ~li:'I.I, 

c . p • w • D. I J a i pur • r,.. • \ 
' 

' ~./ 

Mr.R.R.~umawat, ~ounsel for the applicant 

Mr. V.S.Gurjar, ~ounsel for the respondents 

CGRAM~ 

Hon'tle Mr.O.F.Sharma, Administrative Member 

Hon'ble Mr. Ratan Fr:ttaeh, Judicial Member 

GRDER 

appl i cat i.:.n under 19 of the 
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Administrative Tribunals 'Act,' 108:. Shri Vin.:.d F~umar 

Chaturvedi ha~ prayed that the respondent~ may be dire~ted 

to allow the applicant to continue/join/resume his ~uty on 

the po~t of Stenographer in rmr~uance of the tranefer order 

no.~8 dated 31.3.97 and to mate due payment of salary and 

allowances to him w.e.f. 1.4.97 alongwith payment of TA/DA 

with regard t•:. sending his family fr·:·m Delhi t.:. Jaipur, 

with all con~equential benefite. He ha~ further prayed that 

he may be allowed to ~ontinue without any interruption. in 

pursuan.:::e of hi~ j.:.ining at Jaipur w.e.f. 7.4.97 (FN). He 

has als·=· prayed that the orders dated 17.4.97 and 

20.4.97 may be quashed with all consequential benefits. 

Finally, the appli~ant has prayed that the respondents may 

be directed tc· relieve Shr i P.edhey 2.hyam, Steno:.grapher t•J 

join hie duty at Jc.dhpur in pureuan.::e ·=·f the ;:,ffi.:::e o:.rder 

dated 16.7.97. 

2. The applicant has als.:. :=i:ought .:::ertain interim relief. 

The resp.:.ndent s ha7e filed their reply to the OA and the 

prayer f,:.r interim relief and ha?e als.:. tal:en preliminary 

objecticne to the maintainatility of the OA. The applicant 

has also:• filed rej.:.inder tr:· the replies thereafter. The 

applicant has filed a number o:.f Mis.:::. Apr,.li.:::ati·:•ns, \vhich 

are no: .• ::•33,'97, seel:ing interim dit·e.:::ti.:.n, N•:..331,'<;'•7 again 

seel:ing interim dire~tion 

interim direct i .:;n. All 

pending. 

and No. 

these Misc. 

.-1 r= ,,-,o 

._. J' : ._. 

Appli~ations are 

3. We have heard the learned ~ounsel for the parties and 

have perused the material 0n record. 

4. The applicant wa~ relieved frcrn Jaipur to join duty at 

lJew Delhi after the Tribunal had paseed the .:.rder dat•?d 

16.10.1997 va~ating the interim direction is~ued earlier on 

13.5.1997, as modified by order dated ~0.6.1997. Misc. 
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seeJ:i ng an interim di re•:t i.:.n t.:. stay the .:.per at ion .:.f the 

order of transfer fr.:.m Jaipur fo Hew Delhi p.:tssed after 

passing the Tribunal's order dated 16.10.1997. It was 

brought tG the notice of the learned counsel for the 

applicant that after p:tssing of the order dated 16.10.1997 

t.y the Trit.unal, there remained pra.::ti•::.:tlly n.:"!thing t·:• be 
is 

d.:.ne, ins.:.far as the preeent CIA /•::c.n.-.:erned and the M1e .. -::. 

Apt=·l i cat i ·=·n is n.:.w longer maintainable, 

v L particularly when by order dated ~9.01.1998 annexed to the 

-

been relieved from Jaipur. At thie stage the learned 

counsel for the applicant s6ught permission to withdraw the 

C•A and the Hisc. Jl.ppli·::ati.:.ns, f.:.r the reason that the 

applicant intends to mate a detailed representation to the 

resr;:·c·nden t e his grievan.::e relating. to the 

transfer, pay and all.:Mances f.:.r the intervening periods 

and TA and DA and all other financial claims. We permit the 

arplic:mt t.:. withdra\·1 the OA and the Misc. Appli.::ations. 

The learned couneel for the respondents, however states 

that if and \olhen the appl i .:ant maJ:es the said detailed 

representation, as contemplated by him, they shall consider 

the said representation on merits in the light of the 

position of the rules prevailing. 

5. The OA and MAs are dismissed as having been withdrawn. 

No order as to costs. 

(Ratan Prakash) 

Judicial Member 

C. (O.P.siJal . . 

Administrative Member 


